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Kottur-Harihar Raliway Line

1119. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether government have a pro-
posal to construct a railway line from Kottur
in Bellary district to Harihar in Chitradurga
district of Karnataka;

(b) whether survey of the project has
already been completed;

(c) if so, the reasonéfordelay instarting
the construction of that hine; and

{d) when it will be taken up?

THE MINISTER OF RAILWAYS (SHRI
GEORGE FERNANDES): (a) No, Sir.

(b) Yes, Sir. Asurvey was carried outin
1971 and again updated in 1986.

(c)" Due to financial unremunerative-
ness of the project and constraint of re-
sources.

(d) Does not arise.

Conversion of Kotpadi-Tirupathi
Rallway Line

1120. SHRI M.G. REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the narrow gauge railway
track from Kotapadi to Tirupathi was sur-
veyed for convarsion into broad gauge-line;
and

(b) if so, the further action taken in this
regard? -

THE MINISTER OF RAILWAYS (SHRI
GEORGE FERNANDES): @) and (b). Yes,

Sir. Survey for conversion of Tirupati-Pakala
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MG Rail line into BG and Pakala-Katpadi,
parallel BG line, was carried outin 1986. The
cost of the project as per survey was Rs.
49.99 crores with a rate of return of 4.43%.
Due to acute constraint of resources and
heavy commitments already on hand for
gauge conversions/new lines there :is no
proposal for taking up this project. )

Revision in Royaity of Coal

1121. SHRI BHAKTA CHARAN DAS:
Will the Minister of ENERGY be pleased to
state:

(@) whether the revision in the royalty
rates of coal has become due since 1985;

(b) if so, the reasdns why the royalty
rate of coal has not been revised so far;

(¢) whether some State Governments
had represented to Government to revise
the royalty rates; and

(d) if so, the action taken thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Section 9(3) of
the Mines and Minerals Regulation and

‘Development Act provides that the Central

Government may enhance or reduce the
rate of royalty but stipulates that the Central
Government shall not &nhance the rate of
royalty more than once during any period of
three years. Prior to 1986, the stipulated
period was four years. The last revision of
royalty on coal was in 1981 and, therefore,
royalty could have been revised from 1985
and once in three years thereatfter.

(b)to (d). The issue of revision of rates
of royalty on coal was considered by the
Gavernment. Many State Governments have
also representedthe Central Governmentto
revise the royalty and fix it on an ad-valorem
basis. The rates of royalty have not been





